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Need for installation of Information Boards containing detailed history of temples at
prominent places in their premises
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SHRI DHANANJAY BHIMRAO MAHADIK (Maharashtra): Sir, | associate myself with
the issue raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | too associate myself with the issue raised
by the hon. Member.

DR. SASMIT PATRA (Qdisha): Sir, | too associate myself with the issue raised by the
hon. Member.

THE VICE-CHAIRMAN (SHRI BHUBANESWAR KALITA): Shri Ayodhya Rami Reddy
Alla; not present. Now Ms. Dola Sen.

New National Pension Scheme
MS. DOLA SEN (West Bengal): Sir, the National Pension Scheme is a tragedy for

retiring personnel. The pension under the current plan is just 15 per cent of the
pension under the previous one. Asserting that the National Pension Scheme (NPS)
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is a catastrophe for retiring employees in their old age, multiple employees have also
written to the Cabinet Secretary pleading for the restoration of the Old Pension
Scheme (OPS). For instance, a Defence establishment official who recently retired
after more than 13 years of service, according to the federation, would only receive 15
per cent of the assured pension he would have normally gotten under the OPS. After
more than 15 years of service, another official with a base wage of Rs.34,300 received
Rs.2,506 as a monthly pension, although under the OPS, he would have been entitled
to Rs.17,150. The NPS personnel are worse off than OPS employees despite paying
a monthly contribution of 10 per cent of their income throughout their whole
employment. The NPS pension is static, and unlike the OFPS, there is no Dearness
Relief to offset inflation or price increases. There is an urgent need to address the
employees’ concerns and take necessary steps to include Dearness Relief as a part of
the pension scheme and restore the old one. |, therefore, urge the Government to
take steps to address these concerns. Already, most of the profitable Central
Government concerns are going to be disinvested. So, closure of Central
Government service and reduced pension both have put employees in deep distress
and are affecting them badly.

DR. SASMIT PATRA (Odisha): Sir, | associate myself with the issue raised by the
hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRIMATI VANDANA CHAVAN (Maharashtra): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRIMATI MAUSAM NOOR (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, | also associate myself with the
issue raised by the hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.
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SHRIMATI MAHUA MAJI (Jharkhand): Sir, | also associate myself with the issue
raised by the hon. Member.

DR. JOHN BRITTAS (Kerala): Sir, | also associate myself with the issue raised by the
hon. Member.

SHRI SANDOSH KUMAR P (Kerala): Sir, | also associate myself with the issue raised
by the hon. Member.

SHRIMATI JEBI MATHER HISHAM (Kerala): Sir, | also associate myself with the
issue raised by the hon. Member.
[THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR) in the Chair. ]
MESSAGES FROM LOK SABHA- Contd.
The Constitution (Scheduled Tribes) Order (Second Amendment) Bill, 2022

SECRETARY-GENERAL: Sir, | have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha.

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Constitution
(Scheduled Tribes) Order (Second Amendment) Bill, 2022, as passed by Lok Sabha
at its sitting held on the 15™ December, 2022."

| lay a copy of the Bill on the Table.

SPECIAL MENTIONS - Contd.
Need to set up an expert Committee for revival of Darjeeling tea industry
SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | would like to draw the kind

attention of this august House that in spite of the fact that Tea is one of the most
popular and low cost beverages in the world, owing to its increasing demand, tea is
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